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CiNTAA L ADMINISTRAT IVE TR IBUN'\ L A LJ.Al-IABAD BENCH 
ALLAHABAD 

All aha Lad : This the 29th day of February, 1996 

Origina l hpplicat ion No . 145 of 1996 

Hon'ble Mr $ , Dayal , Member .J\ 

1. Jai Prakas h Choubey aged about 
32 year s S/o Shri Ram Ugrah 
Choubey , working a s Regular 
Ma zdoor under S . D. E. Phones , 
R.L.U. CfX, Allahabad. 

2. Parwez Ahm'ed aged about 33 years 
~/o Shri Zaheer Ahmed , working 
as Regula r Ma zdoor under S . D. E. 
Phones , R. L. U.City, All ahabad . 

. C/A Shri A.K.Gaur 
S.hri Rakesh Verma ••.. Applicants 

l. 

Versus 

Union of Indi a through 
Secretary, Ministry of 
Telecommunication, New Delhi • 

2 . The Chief Genera l Ma nager 
~ 

Telephones (Eastern U.P.), 
Te l ecom Circle , Luckno\\I, 

3. The Divisional Engineer 
Phones (Admin), Off ice of the 
Telecom Distr ict Ma nager, 
All ahabad . 

4. The Sub-Divisional Engineer 
Phones, R.L.U. City, Al l ahabad . 
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The Sub-Divis i onal Engineer 
Phones , R.L.U. Cf X, Al l ahabad . 

C/R Shri N. B.Singh 

ORDER (Oral) 

By Hon ' ble M.r S . Daya l, Member-A 

• • • • Responde nts. 

I have hear d S.hri Rakes h Verma for the applicants. 

Shri N.B.Singh for the r espondents. Shri Rak esh Verma filed 

rejoinder - affida vit today on behalf of the app licants which 

is t ake n on r ecord. Shri Rakes h Verma pr ayed f or time as his 

senior Shri A. K. Gaur i s stat ed to be sick today and not availabl 

2 . Since the interim injuncti on is oper at ing in this case , 

I am not inclined to gr ant further a djournment f or argumerrt 

in this cas e . 

3 . The ar guments of Shri Rak esh Verma f or the appl i cants 

a nd S,hri N. B.Singh for the respondents "t;Jer e heard. 

4. The applicants hav e come here f or the r e lief of quash­

ing of i mpugned or der dated 17.11. 95 or dering the t r a nsfer of 

the petitio ner s out of Al l ahabad Division and a dir ection to 

the r espo ndent No . 2 & 3 not to disturb the pet i t i oner s from 

Al l ahabad Divis i on. 
J 

5. The grounds on which the t r a nsfer or der is assailed j 

are that no special cir cumstances have been shown in the order 

of tra nsf er because the petitioner s ' appoirrtmerrt contains the 

condition of non-tr a nsfer abi lity , because the applica nt has -­

made out pr ima- facie case a ga inst his tra nsfer a nd beca use 

t r a ns f er or der has bee n passed in the mid-session. 
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6. Rul e 37 of Post and Telecom .h1anual Volurn IV embargo on 

transfer of Gro up 'D' class of off icial except for a very 

special reaso ns . It i s admitted that the applica nt i s a Group'D' 

c l ass of off icia l. 

7. The r espondent s in their r eply have mentioned in 

Par a 9 that t r a nsfer was or der ed becaus e the app licants have 

mis-behaved wi t h a nd ma n ha ndled Senior Off icia l Shri D.S. 

Chaudhari of t he off ice of t he Distr ict Manager, Telecom, 

Allahabad, a nd have cr eat ed an atmosphere in which smooth 

funct i oning of t he off ice wa s not possible which is a lleged 

in par a 10 of t he r eply and it i s s ubs equently stated that 

e nquiry VJas ma de by t h e vigilance off icer. 

8 . The applicants on t he other ha nd has filed Annexure-1 

of r ejoinder r ep ly which i s a copy of the f irst inf ormati on 

r eport lodged i n Khuldaba d Police Station, Allahabad against 

Shr i D.S . Chaudhari. This r eport i s lodged by Shri Shyam Babu, 

Divisiona l Engine er Phone . The al l egat ion aga inst Shri D.S. 

Chaudhari in t he FIR are t hat Shri D.S.Chaudhari abused one 

Shri Girija Sha nkar Rai on Phone No . 605666 a nd threatened 

to kill him. 

~~it. ~~~4 ~-__....t\... ~n-
9 • l~sA the allegationlof Tel ecommunication, -~ one 

thing is very clear fr om a reading of Annexure l & 2 t o the 

counter r ep ly and Annexur e 1 to the r ejoinder that the incide nt 

ment i oned by t he r espondents in para 9 ,lo & 11 of t he counter 

r eply took place on 24.9.95 while the incide nt for which 

compl aint was filed by the applicants a nd me ntioned in his 

r ejoinder took place on 26.9.95, which i s s ubs eque nt t o the 
~ '!> c.t.:v.- ~·-- ,h ~ 

first incide nt . It is by 'Nay of r eta liat i on Ain point of time 

to the first incident. The learned counsel for t he applica nts 

has alleged that s ince the tra nsf er \\fas by way of punishment, 

i t s hould b e set a side ~ 1\.. ,.tt,, ... ... -r.~,~ ~~ ~~·~ ' ~·· . 

' • • 
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10. The Rule 37 of P & T Manual, Volume IV, permits 

transfer f or special reasons. It is also mentioned by the 

applicants hims elf in Par o 3 & 4 of his application that 

order of appointment of class IV employee mentions that he 

ca n be transferred under special circumstances to any part 

of India. The entir e purpos es of existence Telecom department 

is to maintain efficiency and int erruption free service for 

subscribers of telecommunication department. The incident 

complained of by the respondents in t heir counter reply makes 

it very clear that a s ituat ion ha d arisen in which very 

objective of tlecommunication department v1as jeopardised. 

There can not be mor e special reasons then the ones existing 

in t his case f or transf er of employees even out s ide the 

division. 

11. I, therefor e , find no merit in this case and the 

application is di smi ssed accordingly. There shall be no 

order as to costs • 

• .. . 
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